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CENTRAL ADMINI~TRATIVE TRIBUNAL 
BAN~-ALORE BENCH 9 BANGALORE 

ORIGINAL APPLI.CATICN NO.612/19'93 

FRIDAY THIS THE TWENTIETH DAY OF JANUARY.1995 

MR. JUSTICE P.K. SHYAMSUNDAR 	VICE CHAIRMAN 

MR. T.V. RAMANAN 	 MEMBER(A) 

Shri M. Bashap 
Khalasi 
Carriage and Wagon Service, 
Southern Railway, 
Bangalore 	 Applicant 

( By Advocate Shri W.R. Naik ) 

v , 

1. Union of India 
by its General Manager s 
Southern Railways 
P,Irk Towns 
Madras 

2, The Divisional Personal Officer, 
Southern Railway s 
Banoalore Division,, 

..Bangalore 

The Divisional Mechanical Engineer s 
Diesel Sheds Southern Railway s 
Krishnarajapuram, 
Ban-calore 

The Divisicnal Mechanical Engineers 
Bangalore Divisions 
B.angalore City q 
Southern Railways 
Bangalore 

5.; Shri A. Louis 
Khalasi, FO/Diesel q Yeshwanthapur q 
Southern Railway s 

11 AT/p 	

Bangalore 

Shri K.C. Arnold q 
e, 	 Diesel Fitter, Skilled Gr.11I, 

Southern Railway s Krishnarajapuramg 
Bangalore 

r ir k 
Shri M.N . Prabhu, 
Liverman: Skilled Gr.I 
Station Supdt. Yeshwanthapuramv 

S A ~IvG P- 	 Bangalore 



8. Shri V. Srinivasa Rao v I 
Carraige & Wagon Fittinos q 
Head Train Examiner g 
Yelahanka, 
8 anoa lore 

By lEarned Standing Counsel 
Shri A N. V enugopal 

R-5 to 6 placed ex parte 

Respondents 

0 R D E R 

MR. - JUSTICE P.K. SHYAMSUNDAR, VICE CHAIRMRN 

Heard. 

2. 	The application stands restored and 

treated as posted for hearing today. Admit. 

We have heard the counsel for the applicant# 

and Shri A.N. Venugcpal appearing for,respondents 

I to 4. 

;4. 	This is'all abcut the non—selection of 

the applicant for being seconded as Diesel 

Assistant which called for some training. - It 

is common ground that the applicant was working 

as a Khalasi in the Steam Locomotives now , 

'gone out of fashion having been replaced by 

Diesel Locomotives. The question of:fitting 

~such surplus persons who were working in the 

iSteam Locomotives into Diesel Locomot, ives had 

arisen. The Railway Board made an order which 

is produced at Annexure R-1 dated 15.3,90, 

Relevant portion of the order is reproduced 

below: 

02. Ministry of R ailways have car-efully g 
examined the matter. It is pointed out 
that para 3(ii) of this Ministry's circular 

cl;nted 21.4.Ftg states 
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8 A_N~ _G 

that minimum educational qualifications 
sho.uld not be insisted upon for redeplymeni 
of surplus staff. At the same time, it will 
be appreciated that running staff with 
experience in steam traction only t cannot 
be placed on the same footing as those with 
experience in diesel traction. Nevertheless 
due consideration,has to be shown to steam 
staff (in regular employment) becoming surplus in 
the matter of their redeployment in suitable 
alternative jobs. Having regard to those 
aspects 9 Board have decided that the surplus-. 
steam staff may be given conversion training 
in diesel/electric traction without insisting 
on any educational qualification and age 
restriction,, but subject to the following 
conditions: 

0 the surplus steam staff selected for 
the conversion training should be screened 
properly to ensure that they have basic 
intelligence and literacy to absorb the 
conversion training; 

illiterate or semi—illiterate staff 
should be first given a special course 
(say for 3 months or so) to bring them to 
a minimum a.cceptable level of literacy. 
This opportunity need be given only once; 

the staff should give an undertaking 
before being nominated for conversion 
training that they may be transferred to 
other stations within the division; 

ii) the concerned stFiff should not be aiven 
more than three chances to pass the 
conversion training. 

3. 	It may, however, be clarified that 
this relaxation of minimum educational 
qualification and age would be applicable 
only in case of surplus staff. For normal 
induction of rireman as Diesel/Electric 
Assistants on promotion to fill up vacancies 
the educational qualification and age 
restriction indicated in this Ministry's 
letter No.F-(NG)/I/64/PM 7/56 dated 3.11.87 
should be strictly followed." 

5. 	It is in terms of the Railway Board's 

letter referred to supra that.the case of the 

applicant had to be considered. The applicant's 

rievance is that such ccnsiceration had not been 

done and instead people who were - junior to him 

in the Khalasi Cadre h ad been picked up and sent 
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for training under the Scheme formulated by 

the Railway Board to be posted in due course 

as Diesel Assistants. 

- Notice having been issued to the 

resPondents Railway Administration g  they have 

filed a reply statement in'which they have 

said that the case of the applicant was also 

considered by a Screening Committee for being 

absorbed as Diesel Assistant but the Screening 

Committee found the applicant totally unfit 

for Felection. Thus the applicant failed in 

the selection as he was found unfit for holding 

the post of Diesel Assistant. 

Be that as it may r  we now find that by a 

circular letter dated 23.12.94, a ccpy of which 

is produced by the Railway Administratiiong  the 

chance of being selected for training for 

appointment as Diesel Assistant is 'Open to the 

employees who had already been screened and not 

considered for t'he post earlier. We place on 

record the said letter. In terms of the 

concession given in the said letter permitting 

even those who had been scr eened earlier and 

found unfit, we permit the applicant to make an 

application for de novo consideration of his 

case and the Department to pass appropriate orders 

thereon. We make it clear that if the applicant 

desires absorption in the cadre of Diesel Assistants i  
1 .1 

he should make  necessary application hereafter and 

seek for absorption. 

i A 
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